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7 Response Affidavit by Executive Officer, Nagar
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2. |ANNEXURE A: Copy of the letter dated 23/09/2025
bearing letter no, 803/R.P./2025-26 along with it's| 9-12
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IN THE MATTER OF:
Hemant Singh Gonia & Ors. ... PETITIONEFE
Versus

State of Uttarakhand & Ors. .... RESPONDENT

RESPONSE AFFIDAVIT BY EXECUTIVE OFFICER, NAGAR

PALIKA BHOWALI, UTTARAKHAND, IN COMPLIANCE
OF DIRECTIONS PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL VIDE ITS ORDERS DATED 29.08.2025.

I, Sudhir Kumar aged about 38 years, S/O Shivraj Lal, R/O 32,
Gangol Ganw, Dewaldhar, Chamoli, Uttarakhand, 246401.
presently posted as Executive Officer, Nagar Palike

Bhowali, Uttarakhand, do hereby solemnly atirm on oath and

state as under:

1. That in my above-mentioned official capacity, 1 am
acquainted with the facts and circumstances of the present

matter, and I am fully competent to file this Response
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2. That the Hon’ble Tribunal vide paragraph number 6 of its
order dated 29.08.2025, directed the Respondent No. 1 to 3,
to file responses to the substantial environmental questions

therein. The relevant paragraphs of the order are as follows:

“6. Respondents no. 1 to 3 are directed to file their additional
responses mentioning all requisite details regarding action
taken/ to be taken for compliance with the Solid Waste
Management Rules, 2016 with budgetary allocations and
timelines for completion. Respondents no.1 to 3 are also
directed to mention in their responses as to whether the water
channel in question is regarded/treated/considered by the

members of general public to be a river or a storm water drain.”

3. That in compliance of the abovesaid order, I am placing on
record a detailed status report of the actions, measures and
future plans undertaken by the Nagar Palike
Bhowali, with particular reference to Kainchi Dham, which
attracts a large number of devotees and visitors throughout
the year, thereby creating significant challenges of sanitation,
waste disposal and environmental management. This
affidavit has been prepared on the basis of official records and

information available with the Palika.

4. That the Nagar Palike Bhowali, has consistently
been proactive in discharging its statutory duties with respect
O s to public health, sanitation and waste management. While
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jurisdiction of the District Panchayat, the Palika has, in
larger public interest and in coordination with the District
Administration, extended its support and deployed
manpower and resources to ensure cleanliness and
environmental hygiene in and around Kainchi Dham market
area. This intervention is necessary as the influx of devotees,
particularly during peak seasons, leads to accumulation of
waste far exceeding normal municipal loads, and failure to
regulate the same could cause serious ecological imbalance
and public inconvenience. Hence, the Palika is
voluntarily supplementing the District Panchayat’s work in
order to maintain environmental standards as mandated
under various environmental legislations and municipal

laws.

With respect to sewerage and soak pits, it is submitted that
the Palika periodically inspects the soak pits attached
to hotels, lodges and other commercial establishments
situated along drains within municipal limits. These
inspections are carried out to ensure that untreated sewage
is not discharged directly into natural drains or storm water
channels. In cases where open sewer discharge is detected,
challans are promptly issued as per applicable municipal
regulations. As on date, 35 challans have been issued and

penalties amounting to ¥41,200/- have been realized.

On the issue of solid waste management, the  Palika has

eloped a structured mechanism for door-to-door
\
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collection, segregation at source, transportation and
disposal. For this purpose, 24 Paryavaran Mitras (sanitation
workers) have been engaged and are supported by 2
dumpers, 4 pickup vehicles and 1 sewer section machine.
The Palika undertakes routine collection of
approximately 2 Tons Per Day (TPD) of waste from the
Bhowali municipal area and an additional 0.45 TPD from the
Kainchi Dham region. This collected waste is transported to
the Haldwani Cluster, which is a designated solid waste
management facility, thereby ensuring compliance with the
Solid Waste Management Rules, 2016. ,
That with regard to Kainchi Dham, it is further submitted
that even though the area is officially under the jurisdiction
of the District Panchayat, the Nagar Palika has
taken additional responsibility to maintain cleanliness. Four
dedicated Paryavaran Mitras have been deputed exclusively
for Kainchi Dham market area who undertake sweeping,

age collection, and drain cleaning on a daily basis.
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é\ ’f,%f; 01;‘1 relation to enforcement of anti-littering laws and plastic
\_/o ban it is respectfully submitted that the Palika has

been rigorous in imposing penalties under the Anti-Littering
and Spitting Act. Till date, 97 individuals have been fined,
resulting in the collection of 21,29,700/-. Moreover, in strict
compliance with the ban on Single Use Plastic (SUP), 176
challans have been issued and penalties amounting to

¥71,000/- have been recovered. These figures reflect the

..
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Palika's commitment to ensuring adherence to
environmental directives, and periodic awareness campaigns
are also conducted to sensitize shopkeepers, hoteliers and
visitors against the use of banned plastic items. The

Palika is determined to implement a zero-tolerance
policy against plastic use in public areas falling within its

jurisdiction.

That as far as door-to-door collection is concerned, the

Palika has achieved 100% coverage within the Bhowali
municipal area and Kainchi Dham. This effort has generated
an amount of %27,10,892/- towards garbage collection
charges, while an additional revenue of ¥4,47,103/- has been
realized from recycling operations. These figures demonstrate
not only the efficacy of the waste collection system but also
the self-sustainability of municipal operations in this sector.
The revenue thus generated is ploughed back into
strengthening waste management infrastructure, procuring
additional equipment and meeting the recurring expenditure

on manpower, thereby ensuring long-term sustainability.

With respect to sewerage and drainage planning, it is
respectfully submitted that pursuant to the Hon’ble Chief
Minister’s Announcement No. 618/2024, a comprehensive
sewerage and drainage plan has been envisaged for Bhowali
municipal area. The task of preparing a Detailed Project
Report (DPR) has been entrusted to the Drmlgmé 5
Construction Branch, Uttarakhand, Bh1mtal
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In light of the above, it is respectfully submitted that the

Nagar Palike Bhowali, has not only been
discharging its duties in accordance with law but has also
gone beyond its strict jurisdictional mandate to provide
support in areas like Kainchi Dham, which otherwise falls
under the District Panchayat. The  Palika has
demonstrated both willingness and capacity to respond to
environmental challenges by enforcing legal provisions,
deploying adequate manpower, collecting penalties,
maintaining records and coordinating with district
authorities for long-term infrastructural projects. The
present affidavit is therefore a true reflection of the sustained
efforts of the Palika in safeguarding environmental

interests of the region.

That the present response affidavit in compliance with the
direction passed by this Hon’ble Tribunal is being filed for the
kind perusal of this Hon’ble Tribunal. A copy of the letter date
23/09/2025 bearing letter no, 803/R.P./2025-26 by the
Office of Nagar Palika Bhowali to the Sub-
Divisional Magistrate, Shri Kaichi Dham describing the
abovesaid along with it’s true translated copy is annexed

herewith and marked as Annexure A.
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VERIFICATION

1, the deponent above named, do hereby verify and say that the
contents of my above submissions. from paragraphs 3—12, by way
of the Affidavit are true and correct to my knowledge based on the
record, and as the information received which all I believe to be
true. That no part of this affidavit is false and nothing material has

been concealed therefrom

Verified by me at Qc?ns%mV’ , Uttarakhand, on this __ % 2, on
this § day of September, 2025.

g .

DEPONENT
JA 1/ Sudhir Kumar,
citihied that brm;brmgvz MY GU. ]’I’U‘l -
‘e agponen' 1S 2+ ditied By Executive Officer,
WA & Meales e Conteris f ”"
it s Geflshiasi s Nagar Palika,
st arlfg{‘)q | l2s Bhowali,
1 A'vocate & Nota~
‘30pushwa (Chamoh Uttarakhand
Jann Ng O7(11V/707
Filed By

DEEPAK BORA,

Counsel for the State of Uttarakhand
17, New Lawyers Chambers,
Setalvad Block,

Supreme Court of India

New Delhi-110001
Mobile No. 9971578987

“KAAND
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Annexure A

e-mail:- eonagarpalikabhowali@gmail.com

qsrfas:gob / Roto /2025—2026 fe&=Tip: £3 /09 /2025

Jar #,
_ - SufSieeeRl 785y,
ST HAT 9 |

fova— o s eRa mfrewer § DR ga ames wear —200 /2025 A=
M T SEREvS 9 T 3R D G 3 |
HEIGY,

O KT BRA AR o1 g fg - el & |Her e Ho—
290 /225 # TG NI U9 SRMEVE A5G U T B izt R AR
TR eIl URYE, Jarell W wrfRr gaem Q@ 3§ aey -
1= A B fFIR 9 9ad /Bied B W1 fiel B Sif uifereT gRT SHI—aHY )

PO & Gol § W T8N W ORI §RT FRATGAR A eriar) @ o f
9 TP BT 35 T A 41,200 rfgvs forar |

2— Ul §RT TR &5 # S e /wiied &1 WIsv / FRare &7 ol
far o Y1 8, for 24 iR i oeika § U9 2 eER , 4 dieU Ug 1 W
Qe 7 6T Brf A o T Y| 39 AfiRaT TIfieT ERT THI—9HT TR
e B HBIS B AR ¥ qen A e o e & A | 0 e A ey
WIS AMAM T O 2| Uil gRT TR_&F 9arel ¥ uRis 2 TPD wd
S YT | T 045 TPD HST UIfere! drs+l & SorT oar 21 RrasT Freamor
Bogl ! PoRexX H fHar o 81 WR1 & $ 9 qoiR @ GBS ey
urferdT wR W 04 wafaRer sl B ARl ) TE 2 R gR1 wRfes ) g
AP GBIy BT b f5ar oar 31 gd 9 & o um Rrer v 89 9 sl
AT 2 | 9ed 8y GGl &I q@d gY urferaT gRT Kol vomee & wrw sy @
B9 H DUl g ¥ GBS IawRI B O Wl |

3— TR UIferdT URYE Halell g1 Al § Gol U W f©l S W ammar
anti littering and spitting act @ 3<TId AT HRAATE! B WA | UIferdr gRy
G dP 97 AT & TTAM B VO 1,29,700:00 HT AATUS IRIAT AT & | Ty

SUP (RiTTeT ol wiiRceh) Ui UR el 176 HTcTHl W0—71,000.00 PT fefgug
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4— TR uferdr qRYE Haell gRT VR &5 § 100 URER SR-C-SK o8 &
HoraR fpar SITar § | WIfredT g1 819 @ Warell /9l U1 ¥ B0 27,10,892:00 DI
A Bl PARM W AT P 7 2 oI B0 4,47,103:00 S b YHIHIOT 4 I
o B B |

5— TR Uifeie] URYE WaTell SFRIa A0 qRgHAT EI0 618 /2024 HdTell X
g7 ¥ W) g $99 WH @1 foEior erd A o @ o9 ® Ugere i
IAET SRS HAATA §RT SI0W03R0 TR S B HRIAre! A 8 | U5 Bl
BIEAWR Ferd 2

T SRR I TS HRIAE! ABIGT P HaT H Hex U |
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True Translgggopy

Office of  Nagar Palika , Bhowali

email:- eonagarpalikabhowali@gmail.com

Letter No. 803/R.P./2025-26 Date: 23/09/2025

To,

Sub-Divisional Magistrate,

Shri Kainchi Dham

Subject- Regarding Original Application No.- 290/2025 Hemant Goniya V/S

Sir,

State of Uttarakhand & Ors filed in the Hon’ble National Green

Tribunal

In connection with the petition number 290/225 filed by Mr. Hemant Goniya

against the State of Uttarakhand and others before the Principal Bench of the National

Green Tribunal, New Delhi, the following information related to the Nagar

Palika , Bhowali is respectfully submitted for your service:-

1-

The soak pits of buildings/hotels constructed along the side of the drains are
periodically inspected by the Corporation. In case of open sewer discharge, the
Palika issue challans as per the rules. Till date, 35 challans have been
issued and a penalty of ¥41,200 has been collected.
The Palika is carrying out solid waste/plastic collection and disposal work
in the municipal area, where 24 Paryavaran Mitras are employed, along with 2
dumpers, 4 pickups, and 1 sewer section machine deployed for cleaning
operations. Additionally, the Palika periodically undertakes drain
cleaning, and special cleaning drives are carried out through various

organizations and schools. The _ Palika collects roughly 2 TPD (tons

per day) of garbage daily from Bhowali municipal area and about 0.45

TPD from Kainchi Dham, which is disposed at the Haldwani cluster.

Further, for cleanliness in the Kainchi Dham market area, 4 Paryavaran

Mitras have been deputed, who carry out daily Kﬁling work at Kainchi
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Dham. Kainchi Dham already falls under the district panchayat area.

Considering the increasing number of devotees, the Palika is

organizing cleanliness arrangements at Kainchi Dham based on

instructions received from the district administration.

3- The Nagar Palika, Bhowali penalizes open dumping in the drain under
the anti-littering and spitting act as per rules. So far, 97 individuals have
been fined, amounting to %1,29,700. Additionally, on the ban on Single Use
Plastic (SUP), a total of 176 challans have been issued, recovering 71,000
as penalty.

4- The Palika carries out 100 percent door-to-door garbage collection within

the municipal area. Till date, the  Palika has generated an earning of

27,110,892 from garbage collection in Bhowali/Kainchi Dham, and

¥4.47,103 from recycling garbage.

5- Under the Hon’ble Chief Minister’'s announcement 618/2024, construction of a
sewer and drainage plan will be carried out in Bhowali municipal area. For this,
the Drinking Water Construction Branch, Uttarakhand, Bhimtal is preparing the

DPR (Detailed Project Report). A copy of the letter is enclosed.

Thus, the above actions have been submitted herewith for your service.

Regards
Executive Officer
Nagar Palika,
Bhowali

Copy of the letter to be respectfully sent to the service of -

1- Joint Secretary, Environment Protection & Climate Change Section, Uttarakhand
Government, Dehradun

2- District Magistrate, Nainital

3- Regional Officer, U.K.P.C.B., Haldwani

Executive Officer

Municipal Corporation,
@/ Bhowali
g e «fen
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